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ITEM NO.26               COURT NO.1               SECTION XIV

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 19206/2023

(Arising out of impugned final judgment and order dated  27-03-2023
in  WP(C)  No.  229/2023  passed  by  the  High  Court  Of  Manipur  At
Imphal)

DINGANGLUNG GANGMEI                                Petitioner(s)

VERSUS

MUTUM CHURAMANI MEETEI & ORS.                      Respondent(s)

([ONLY W.P.(CRL) NO. 311/2023 IS LISTED UNDER THIS ITEM.] )

WITH

W.P.(Crl.) No. 311/2023 (X)

(FOR ADMISSION and IA No.138387/2023-APPROPRIATE ORDERS/DIRECTIONS)

Date : 14-08-2023 This petition was called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s) Mr. Anand Grover, Sr. Adv.
Ms. Astha Sharma, Adv.
Ms. Anju Thomas, AOR
Mr. Paras Nath, Adv.
Mr. Rohin Bhatt, Adv.
Ms. Ripul Swati Kumari, Adv.
Ms. Muskan Surana, Adv.

Mr. Satya Mitra, AOR

For Respondent(s) Mr. Kumar Mihir, AOR

Mr. Tushar Mehta, Solicitor General
Mr. Lenin Singh Hijam, Advocate General
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Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Kanu Agarwal, Adv.
Mr. Karun Sharma, Adv.

Dr. N. Visakamurthy, AOR
Mr. R. Venkataramani, AG
Mr. Tushar Mehta, Solicitor General
Mr. Shuvodeep Roy, Adv.
Mr. Kanu Agrawal, Adv.
Mr. Pratyush Shrivastava, Adv.

Ms. Bansuri Swaraj, Adv.
Mr. Siddhesh Shirish Kotwal, AOR
Ms. Ana Upadhyay, Adv.
Ms. Manya Hasija, Adv.
Ms. Mahamaya Chatterjee, Adv.
Mr. Tejasvi Gupta, Adv.
Mr. Pawan Upadhyay, Adv.
Mr. Rahul Sharma, Adv.

Ms. Bansuri Swaraj, Adv.
Mr. Siddhesh Shirish Kotwal, AOR
Ms. Ana Upadhyay, Adv.
Ms. Manya Hasija, Adv.
Ms. Mahamaya Chatterjee, Adv.
Mr. Tejasvi Gupta, Adv.
Mr. Pawan Upadhyay, Adv.
Mr. Rahul Sharma, Adv.

UPON hearing the counsel the Court made the following
                              O R D E R

Writ Petition (Civil) No 311 of 2023

1 Criminal Complaint No 8 of 2023 has been instituted against the petitioner in the

Court of the Judicial Magistrate, Imphal East, Manipur for offences under Sections

153-A, 200, 295(A), 298, 505(i) and 120-B of the Indian Penal Code.

2 The Chief Judicial Magistrate directed the issuance  of summons on 6 July 2023.

On 10 July 2023, summons were issued to the petitioner. 

3 Apart from the above criminal complaint,  on 1 August 2023, the Chief Judicial



3

Magistrate, Imphal West has passed an order under Section 156(3) of the CrPC in

Criminal Complaint No 02 of 2023.  The allegation pertains to the enrollment of

the  accused  in  the  electoral  roll  of  Churachandpur  Assembly  Constituency

commencing from the year 2005. 

4 The petitioner is at liberty to seek appropriate reliefs, including anticipatory bail

under Section 438 of  the Code of Criminal  Procedure 1973 (CrPC) before the

competent court.   The personal presence of the petitioner shall not be required

before the competent court when the application under Section 438 of the CrPC

is moved,

5 In order to facilitate the petitioner in seeking access to appropriate remedies

available in law, we direct that for a period of two weeks from today, no coercive

steps shall be taken against the petitioner.  

6 This order shall not be construed as any expression of this Court on the merits

and the competent court shall consider any application that may be moved by

the petitioner without regarding this order as amounting to the expression of

opinion on the merits of the issues sought to be raised.

7 The Writ Petition is accordingly disposed of.

8 Pending applications, if any, stand disposed of.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
  AR-CUM-PS ASSISTANT REGISTRAR
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